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(4) M/s. Modipon Ltd,,  for another 14,000 wagons of ail types to
wherein it was stated that the operation | keep the capacity of wagon industry fully
of the agreement results in restrictive trade | booked for another 3 years; and
practices within the meaning of section 2
(0) of the MRT.P. Act, 1969. The Com-| (b} if so, the break-up of the orders al-
mission has also observed that several | ready pending with each large wagon build-
clanses of the said agreement fall within |ing company and the extent of fresh or-
the category of restrictive trade practices i ders to be placed with each of them?

under section 33(1) of the Act THE DEPUTY MINISTER IN THE MI-

The preliminary issues having been settled | NISTRY OF RAILWAYS (SHRI BUTA
the Cornmission has decided to proceed to i SINGH) : (a) Ministry of Railways are not
final hearings, inter alia, for determination ; aware of any recession in the Wagon Indus-

whether the restrictive trade practices found | try on account of inadequacy of wagon
are prejudicial to public interest and as to | orders. Wagon Industry have already ade-
what orders under section 37(1)} will be | quate orders which are sufficient to keep
appropriate? The matter is still under con- | their capacity engaged for about three
sideration of ihe Cornmission. years on the basis of their perfor-
(b) Does not arise. mance in the recent past. How-
ever, orders have  already been
Korba and Paradeep Projects placed for 625 wagons against 1974-75 Rol-

35. SHRIMATI MAIMOONA SULTAN: “!]g .StO.Ck Programme; tenders are under
Will the Minister of PETROLEUM AND finalisation for 1’,750, wagonsg and further fen-
CHEMICALS be pleased to state : ders have been invited for procurement of

11,711 wagons in terms of four wheelers.

(2) whether it is a fact that the Fertilizer . .
Corporation of India have put off the work | (b) The wagon orders outstanding with
on the coalbased Korba Fertilizer Plant |the Wagon Builders as on 1-10-1974 are
and the Paradeep Projects; given below.

(b) if so, the reasons therefor and the No. of
steps taken for resumption of the work and ) wagons
for expeditious completion of these pro- | Name of the Firm outstand-
jects; and igrgms g;‘

(c) whether any world bank credits have &:tllléelers
been secured or are available for these pro- -
jects; if so, the details thereof? 1 2

THE MINISTER OF STATRE IN THE
MINISTRY OF PETROLEUM AND CHE- | (M7 L. Mosfacpore
MICALS (SHRI K. R. GANESH) : (a) No, Bihar. . . . . 708
Sir. 2. M/s. Bridege & Roof Co.

. (India) Ltd. Culcutta . . 1362

(b) Does not arise. 3. MJs, Britannia Engineering

(c) These projects have not been posed ;0 L];d :\;Okatm?:CBlh:trd- 1197.5

i . M/s. Braithwaite & Co
10 the World Bank for assistance. 4 Ca/lcutta . ‘ 4537
Wagon Industry ! 5. M/s.Burn & Co. Ltd,, How-
36. SHRIMATI MAIMOONA SULTAN : ;Zh " emial Todia Machi 325
. . . . ntral India -
Will the Minister of RAILWAYS be pleas- | 6 neg Mis Cor Ltd. Bharat.
ed to state : pur . ) 4158

(a) whether it is a fact that in order to{ 7. M/s. Hlndustan General

allay the fears of recession the Railway IDnSII}l»simes Ltd., Nangloi, 600

Ministry have decided to place fresh orders
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8. M/s. Indian Standard Wagon
Co. Ltd., Howrah . 2794
9. Mis. Jessops & Co. Ltd.,
Calcutta . . . . 1039
10. M/s. K.T. Steel Industries
/Pvt) Ltd., Bombay 537.5
11. M/s. Modern Industries,
Sahibabad, Ghaziabad 1076
12. M/s. Southern Structurals
Ltd., Madras . . 2405
13. M/s. Texmaco Ltd., Calcutta  5695.5
ToTAL : 292345
Extent to which fresh orders will be

placed on each of the Wagon Builders
against 1974-75 Rolling Stock Progrmme
will be known only after finalisation of the
tenders which are due -opening on
16-12-1974,

Meeting of Political Parties for Electoral
Laws

37. SHRI A. G. KULKARNI :
SHRI KALI MUKHERIJEE :
SHRI KRISHAN KANT :
SHRI GURMUKH SINGH MUSA-
FIR :
SHRI J. S. TILAK :

Wil the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether Government propose to call
a meeting of all political parties to consi-
der changes in electoral laws;

(b) if so, when the meeting is likely to be
held; and

(c) what will be the agenda of the pro-
posed meeting?

THE MINISTER OF STATE IN THE MI-
NISTRY OF LAW, JUSTICE AND COM-
PANY AFFAIRS (DR. SAROJINI MAHI-
SHI) : (a) to (c) Yes, Sir. Government are

[RAJYA SABHA]
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7[Setting up Fertilizer Factories in Bhatinda
and Panipat

38. SHRI PRAKASH VIR SHASTRI:
Wwill the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that two new
fertilizer factories are going to be set up
in Bhatinda and Panipat in collaboration
with Japan in the near future;

(b) when, these two factories will start
their production;

(c) whether it is also a fact that fuel and
oil to these factories will be supplied from
the Mathura refinery; and

(d) the reasons for postponing the cons-
truction work of refinery at Mathura?)]
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thinking of holding a meeting with the | © T Al &1 fIIHl qg1 A &1 qu
leaders of major political parties to discuss; <% ¥ faf smaw z=r 32.9 fafaaw a7

electoral reforms, including measures to cut
down election expenses.
been fixed.

No date has yet | .
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t1 ] English Translation.



